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Notice of api)lication to appoint guardian ad-litem. (Rule 66)
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
SUITNO. OF 19

Inthe Matter 6f co suramsismmimsmemsramnsrimsirasremeensssmassas aminor and in the
TNALLET OF ooeriniiiiiieeiiiieeerri e e ertnee et rebi e e e sraiir e s s rabie s e s esbnaases Suit No.
........................................................ wherein ...........cccceeeevnne.e.. is the Plaintiff and
................................................... is the defendant

........................................ Petitioner
To

Take notice that the plaintiff in the above suit has applied .................... to this
Court t0 have ... or some other fit and proper person
appointed guardian for the suit of the said minor defendant and that the Prothonotary
and Senior Master will on the ... day of ..ccoovviiiiiiiiiinnnne 19
proceed to appoint the said ........... Qr some other fit and proper person to lie such

guardian unless you or any of you appear and show good cause agamst such
appointment or propose some more fitting person.

Dated this ......ccccovniininnnnes day Of weescssnes 19 .

Sealer



